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Original Application No. 18 of 2026

IN THE MATTER OF:

Dharampal &Anr.
.. . Petitioner

Versus

State of Haryana & Ors.
.. . Respondents

AFFIDAVIT OF YOGESH KUMAR/ IASr
SECRETARY/ HARYANA STATE POLLUTION

BOARD ON BEHALF OF RESPONDENT No.5

MOST RESPECTFULLY SHOWETH:

MEMBER

CONTROL

I' deponent/ in the aforesaid official capacity states as under.

1- That the present Original Application has been filed by the

appellant with an allegation of violation of environmenta1

norms bY the Ready-Mix Concrete (RMC) plant run by the
Respondent No. 6 – KSY Buildcon.

2.
That, before proceeding further/ to recapitulate the matter it

IS approprlate to submit here that/ in the present matter. a

dated 30-06.2026 was filed before this Hon'ble Nationa1

Tribunal on behalf of the Haryana State Po11ution

Board (HSPCBy After considering the materia1 on

'rd and submissions of the parties/ this Hon/ble Tribuna1

was pleased to pass an order dated 01.07.2026. The relevant

Para No' 5 and 7 of said order are reproduced below:

Advoca'tI Regd No 37
VaIId Upto ;bhtrol
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7. In view of the above, the Respondent No. 5 is granted
further one week time to file the affidavit disclosing how
Respondent No. 6 is operating without the authorisation under
the HoWM Rules, when the said rules are undisputedly
applicable. If the affidavit is not filed within time, the
Respondent No. 5 will remain virtually present on the next

date of hearing .

8. List on 14.07.2026."

3. That, at this juncture, it is appropriate to submit that HSPCB

is determined to prevent and control pollution and to fulfil the

object of the Water (Prevention & Control of Pollution) Act,
1974, the Air (Prevention & Control of Pollution) Act, 1981 and

other environmental laws. However, in the present matter,

before making submissions on the factual matrix, the

deponent expresses regret for delay in taking the action

against the Respondent No. 6.

4. That it is worthwhile to mention that the unit was visited by

the team of officers of HSPCB on 05.03.2026. At the time of

the visit, the RMC plant involved in the present matter was

found non-operational. However, despite its non-operation, an
inspection was carried out and certain non-compliances were

observed. Keeping in view of the non-compliances observed

during inspection, Show Cause Notice (SCN) for Closure and

r\evocation of Consent to Operate was issued. It is also

pbcessary to mention that, during the inspection, the cement
gorage shed was found empty, and it was observed that the
unit had not obtained authorisation under the HoWM Rules,

despite the fact that such authorisation was/is required for the
DG set kept by the unit for electricity backup.

1 3 JUL ?C?F
5. That it is worthwhile to submit that, in response to the SCN, a

reply was submitted on behalf of the occupier of the unit.

However, it is apt to mention that the averments made in the

reply could only be verified during the operation of the unit.

Keeping in view the reply, the RMC plant involved in the
present matter was again inspected by concerned field officer

[
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on 29.06.2026 and during inspection, found that metalled road

was covered with dust/construction material, plantations were
inadequate & the unit had not obtained authorization under

the HOWM Rules, which is required for the operation of the DG

set installed at the unit.

6. That it is respectfully submitted that thereafter, keeping in

view of the violations, recommendations regarding Closure

order were sent by Regional Officer to Head office. However,

to avoid any technical objection regarding natural justice/ a

final Show Cause Notice dated 04.07.2026 (Annexure R-1)
was issued by Regional Office, Gurugram South, HSPCB and a

reply dated 07.07.2026 was submitted by the occupier of the

unit in response to the SCN. After considering the facts/

circumstances and reply of the Unit, a speaking order dated

07'07.2026 (Annexure R--2) regarding deficiencies of the unit

was passed by the Regional Office, HSPC'B, Gurugram South,

followed by recommendation of closure order.

hat it is worthwhile to mention that, after evaluating all the

acts, circumstances, violation found during inspection/ reply
nd the recommendation of the Regional officer, the closure

'rder was approved by Competent Authority of the Board on

!q.07.2026 and compliance of the closure order was done on

B:07.2026 by sealing the 1 No. of DG Set, 2 Nos. of

;qmpressor & 02 Nos. of Conveyer belt in the presence of sh.
hnna LaI, Plant in-charge being representative of the unit.

1 3 J U L 2 0 ? 6 Jr\:: : :11rr : : eC :::: :1: ::L=; r III&L Compliance rep oHL are attached as

8. That keeping in view of the above-mentioned submission, it is

submitted that the present affidavit may be taken on record
for kind consideration of this Hon’ble Tribunal

b
Y@pgne MIAS
Membe' " 3taW

HS: ::' J
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VERIFICATION
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Inspection no. : 106116831
HROCMMS ID : 22GUS042812

HARYANA STATE POLLUTION CONTROL BOARD
Haryana State Pollution Control Board, 3rd Floor, HSIIDC Office Complex,

IMT Manesar, Gurugram Email:- hspcbrogrs@gmail.com

No: HSPCB/GUR/2026/INS/10611683 ISCNCCO02 Dated: 04-07-2026

To

KARTAR SINGH CONTRACTOR (KSY Buildcon)
Tauru Road, Naurangpur, Gurugram

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of

Water (Prevention & Control of Pollution) Act, 1974

Whereas your unit has been inspected on 29-06-2026 regarding Verify:the compliance and during the
inspection following deficiencies has been observed as per provisions of section 31 A of Air (Prevention &

Control of Pollution) Act, 1981/ 33 A of Water (Prevention & Control of Pollution) Act, 1974) :

1. The unit was visited by the team of Sh. Vipin Kumar, Environment Engineer & Sh. Sandeep Kumar,
Assistant Environment Engineer OIl 0$5.0.3 ,2026 QqqJi}ul{lg visit,thq sai#==RMC was found non-operational. 1.

No ACPM provided on cement storage shed. No Sprinkling system proVided. 2. No metalled concrete floor

provided for control of dust. 3 . No effluent was found at site during visit. 4. Not provided the adequate
height of boundary wall/ S.S Sheet to control dust emission. 5. Not provided the tree plantation at boundary
wall of RMC. 6 . Not obtained authorization under HOWM Rules.

2. The Show Cause Notice was issued to the unit vide No. HSPCB/GUR/2026/INS/10611683 ISCNCR00 1

dated 14.04.2026 for various defici9ncjes observed during inspection. /}lthough the unit submitted its reply
on 28.04.2026, the verification inspection conducted on„29.06.2026 revealed that the deficiencies still
persist. The metalled road was found covered with dust/construction material, plantation was inadequate,

and the unit has not obtained Authorization under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules. Since the unit has failed to rectify the deficiencies and comply with the

statutory requirements despite being afforded adequate opportunity through the Show Cause Notice

In view of the above, you are hereby directed to show cause within 15 days as to why closure action

against your unit may not be taken under section 3 1 A of Air (Prevention & Control of Pollution) Act, 1981/
33 A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies

In case you fail to comply with the observations/ deficiencies mentioned above within the above

mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of

Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974

+++ This is system generated certifIcate +++
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Inspection no. : 106116831
HROCMMS ID : 22GUS042812

In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 3 1-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts

** Note:-

1. Reply of SCN submitted to concerned RO offices shall only be considered and in case unit submitted

their reply to other offices of the Board , the same is not liable for consideration on any legal forum.
2. Representatives of the units may also come in person at the concerned Regional office to represent against

the proposed action communicated through show cause notice, within the stipulated time period mentioned
in show cause notice. StDHARTH !),:gHYTHH-fRYAVA

BH ARG AVA :jfj:,”'””41“”'4
Sidharth Bhargava , Regional Officer=: HIS

Regional Office Gurgaon South

H ARYAN A STATE

qllbRldhl
NaPA

+++ This is system generated certifIcate +++

b-)
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G\or wt}\Ile-

Regional Office, Gurugram (S)
Haryana State Pollution Control Board

3'd Floor, HSIIDC Complex, IMT Manesar, Gurugram
Website - www.hspcb.qov.in

Tele No. 0124-2290207, 0124-2290208
E-Mail h :0@

covered with dust/construction

HSPCB/GRS/2026/ 9Br- eIBe dated : c,7-67-J.D/
SPEAKING QRDER

Sub' Show Cause Notice M/s Kartar Singh Contractor (Ksy Buildcon), Tauru Roadr
Naurangpur, Gurugram for Closure under section 31-A of Air (Prevention & Control
of Pollution> Act, 1981/ 33-A of Water (Prevention & Control ot Pollution) Act, 1974.

Whereas/ the unit M/s Kartar Singh Contractor (Ksy Buildcon), Tauru Road, Naurangpur,
Gurugram engaged in process of manufacturing Ready mix Concrete Plant and covered under Green

category .

The unit was inspected on 29-06-2026 to verify the compliance made by the unit aRer issue
of Show Cause notice issued to the unit vide previous visit dated 05.03.02026 and during the

inspection following deficiencies were observed as per provisions of section 31 A of Air (Preventio
Control of Pollution) Act, 1981/ 33 A of Water (Prevention & Control of Pollution) Act, 1974) :

1. The unit was visited by the team of Sh. Vipin Kumar, Environment Engineer & sh. Sandeep Kumarf

Assistant Environment Engineer on 05.03.2026 and during visit the said RMC was found non.
operational. No ACPM provided on cement storage shed. No Sprinkling system provided. 2. No

metalled concrete floor provided for control of dust. 3 . No effluent was found at site during visit. 4.

Not provided the adequate height of boundary wall/ S.S Sheet to control dust emission. 5. Not

provided the tree plantation at boundary wall of RMC. 6 . Not obtained authorization under HOWM

Rules' Thereforef the Show Cause Notice was issued to the unit vide No

HSPCB/GUR/2026/iNS/l06r1683rSCNCRoor dat,d r4.04.2026 h, ,„iO,$ defi,.3encies obse,v,d

during inspection. Although the unit submitted its reply on 28.Q4.20261 the verifIcation inspection

conducted on 29.06.2026 revealed that the deficiencies still persisted . Final show Cause Notice dated

04'07'2026 was issued to the unit to which the unit submitted reply dated 07.07.2026 wherein

following deficiencies still persist:- The metalled road was found

material (no photographic proof submitted for counter claim), plantation was inadequate (no
photographic proof submitted for counter claim), and the unit has not obtained Authorization under

the Hazardous and Other Wastes (Management and Transboundary Movement) Rules (unit has

applied application for the grant of authorisation under HOWM Rules but is liable for Environmental

cornpensation for past violation). Since the unit has failed to rectify the deficiencies and comply with
the statutorY requirements despite being afforded adequate opportunity through the Show Cause
Notice

Since the unit has failed to rectify the deficiencies despite being afforded adequate
opportunity.
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Therefore it i
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B LDAH/GTA rJ • gg#PI vA

_ Regional Officer
Gurugnm Region -(i)Endst n'’' HSPCB/GRS/2026/

a 1c1E1• i o n : n c o P y o f t h e a b o v e i s a 1 s o fo m a rd ed to the following for inform a non and hR herne ces saW

dated

1.
2.

B E1Tl:FAT:A $ 1W:#x vA

Regional Officer
GurugHm Region (Si
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Inspection no. : 10611683 1
HRa(:${MS IT) ' 22GUS042812

IIar)’ana State Pollution Control Board
C:-it, St:Cl-OR-6, PA>{(:!!KULA

PiiONE:-0172-257787t)-73 , fAX-NO-258126]
E-nI ai I:-Hq hspcb@ hspct?,org.in

\\-cIt site : - IIS PC- Ii .Oli C;Bi \ , II Rf ) C' >IMS,NIC, iN

CLOSURE ORDER

Wbctcas} M/s KARTAR SINGH CONTIL4CTOR (KSY Bui}dcon), Tauru Road, Naurangpur, Gurugram

has established and operating a RMC plant ai Tauru Road, Naurangpur, Gurugram which is polluting in
IIatL}te

\\'hereas: the above said unit was visited by the field officer of the Board on 29-Jun-2026 and reported the
toll(>\\-ing violations made bY the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air

(Prevention & Control of Pollution) Act, 1981 :-
I ' A complaint was received against the unit on twitter portal and NGT C,rsc Appeal no 18/2025, the unit

\\us rc-inspcctCd for ensuring con\pliuncc submitted by the unit vide letter dated 28.04.2026.
2. During inspection the mefdllcd road was found covered \\,jIb dust/construction material

3 . The plantaTion was found inadequate,
4. ’FIle unit has not obtained authorization under HWM Rules, 201 6.

\Vlletcasl show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
South vide his letter no. l-lSPCB/GUR/2026/INS/ 106116831 SCNCROOI dated 14.04.2026 and no

HSPCB/GU R/2026/INS/106 11683 ISCNCCOQ2 dated 04/07/2026 The reply submitted by the unit vide

letter dated 07-Jul-2026 was not find satisfactory as per detail given below:
i . The metallcd road u’as found covered with dust/construction material

2. The plantation was inadequate. ii
3. I'he unit has not obtained authorization under HWM Rules. 2016.

Whereas, Regiona] Officer, Gurgaon South vide his recommendation letter number

II SPC’B/G UR/2026/RO/INS/1 06 1 ] 683 1 CONCRO02 dated 07-Jul-2026 has reconunendcd R)r taking closure

action against the unit under section 3 IA oF Air (Prevclltjoll & Control of Pollution) Act: 1981 and 33_A ct
Water (Prc\ cation & Control of Pollution) Act. 1 974 , \v 1}ich Iras been examined and it has been found Mat

the unit has violatcd the provisions of Air (Prevention & Control of Pollution) Ac'tl 198 ] ) and Water
rjJrevelrtion & Control of Pollution) Act, 1974, as mentioned above;

;-hcreforc, keeping in view of lhe above said facts and in exercise oF the powers conferT'ed under section 33_

/\ of Wa£cr ( Prevention & Control of Pol]ution) Act, 1 974, and 3 i- A of Air (Prevention & Control of

Pqjlulioll) Act, i 98 1, it is hereby ordered to close down the operation of the above said unit> ws KARTAR
S !NC;iI CON’fRACTOR (KSY Buildcon) Tauru Road? Naurangpur1 GurugTam by sealing its plant /

+++ T+tis is system generaled certij}cafe ++*
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}{ROC&{US in : !!C;L£04 !& : 3

alach irtcry and I){} seEs{if any} diorlgwi{h di§co£ulec6oi! of {he eie€::tHe $uPP£Y and/or w&{eF suPPiY of the
above satd unit, with inlmediate eRect.

in adi!{tian ie above it {s also ini iradied thai nott C>amIRli&rIce to airect£on§ issued UFIdeF $©€ aon Si "A a{ Ait
(}’rev€rltion & Carlkai of Poi}ution) Ac{, i981 and :33-A of Water (Prevention & C:onKoi of POllutIon) /\ci’
;9?4, is an offence.

[>&ted Pan€hkuia, fIre
88-Jti:-2€}26

Vinav Prat ap Singh IAS

ChairIDan

b:mast.

\c,: }{S?C}{/GLTR/282f+/iNS/166 } 16831 CONC00GI-G06

{)ate£! :Q9-,lui-2826

A copy of the above is forwarded to the folk)wing for infQrmation and neeessilrY action:-

} . The Deputy Commissioner. GU RG AON SOUTH

2. Executive Engineer, DHBVN Ol)eraaon Division, GURG AON SOUTH. He is dincted to disconnect the
e}ccrr jc supply of the above said project of the unit immediately and submit compliance report within 03
days positively.

3 , The Regional Officer> Gurg,ion South. He is asked k) ensure the compliance of closure order immediateIY
&nd to submit compliance report in this regard within 03 days positively. He will also initiate legal action

against the unit for filing prosecution case for the above said violations and \viII subrnit the pnpet and
ron,ip Ietc case with reasoned recommendation for the same to Head Office immediately

4 K.,\RTAR SiNG}] CONTRACTOR (KSY Buildcon} 'rauru Road. Naurangpur. Gurugrclin

5. Executive Engineers Municipal Corporation Division, N'ianesar. He is directed to disconnect the water

buFF Iv of the dhow said project of the unit immediately and submit compliance report within 03 days

positively.

5. Reg{oildi Offi c'cr} Gurugr,irb (S) to ensure that the order for elcchiciiy disconnection be delivered to the
eor2cerned officer and also take (he compliance report in this regard from the concerned offleor of DHBVX
Depar£rncnt .

J{„,',„„_,.
Satinder Pai. Sr E:lrvironnrent Engineer

Branch lac}large {1IQl
For CtI&irman

* '- T it is is SVslcru gcnerated curlijicut€ ***

:: ::d::::::•;B yr:::::
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COMPLIANCE REPORT OF CLOSURE ORDER

a\aat. No . HSP,_BlcuR/ LolCrt N St #tgj9 3/ LaN c=?I

Panchkula under Section 33-A of Water (Prevention & Control of

pollution) Act, 1974 & 31 A of Air (Prevention & Control of Pollution) Act1
1981 the unit M/s

/\{ ,. rWPh' 1 GhYqrshis

machinery as mentioned below.

Sr. No.

1. DCa gd fDI mo. )

=. b. h'q'-(.,„.,)

In compliance of Head Office order No.

og ,al do IC issued by the Haryana State Pollution Control Board,

;

I
f

by sealing the plant &onhereby closed

(' anD- )

sh......&.ang...&p&M..M#@,„„„„„, ,, ,„, ,„, ,„„„
at the time of sealing of Plant & Machinery of the unit, has not shown any stay

OFders of anY courts against the above mention Closure Orders. The unit wi11 be

ltself responsible for watch & Ward of the unit.

For KSY BUILDCON

katu bf Rep
}runitGtI

Seal Irfli;ression Signature :/ MTs
_ of the Board

sh-iDeep kv;;AR , AcetH S P'8
C, k eu< Ja Anl (_go urc+) i
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